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MINISTRY OF LAW AND JUSTICE
(Legislative Department)
NOTIFICATION
New Delhi, the 1st March, 2019
G.S.R. 175(E).—The following Order made by the President is published for general information :—
“C.0.271

THE CONSTITUTION (APPLICATION TO JAMMU AND KASHMIR) AMENDMENT
ORDER, 2019

In exercise of the powers conferred by clause (1) of article 370 of the Constitution, the President with
the concurrence of the Government of State of Jammu and Kashmir, is pleased to make the following Order:—

1. Short title and commencement.—(1) This Order may be called the Constitution (Application to
Jammu and Kashmir) Amendment Order, 2019.

(2) It shall come into force at once.

2. Amendment of paragraph 2.—In paragraph 2 of the Constitution (Application to
Jammu and Kashmir) Order, 1954, in the opening portion, for the words, brackets and figures
“and the Constitution (Sixty-first Amendment) Act, 1988, the words, brackets and figures “the
Constitution (Sixty-first Amendment) Act, 1988, the Constitution (Seventy-seventh
Amendment) Act, 1995 and the Constitution (One Hundred and Third Amendment) Act, 2019”
shall be substituted.

C.0.48.

RAMNATH KOVIND
PRESIDENT.”

[F. No. 19(1)/2019-Leg.1]
Dr. G. NARAYANA RAJU, Secy.
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